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that occurred during 1981, 1982 and 1983, amount involved and amount recovered in 

respect of these cases is as follows : 

Year 

1981 

1982 

1983 

Total No. 

of dacoities/ 
robberies 

40 

77 

100 

(figures provisional) 

Amount involved 

(Rs. in lakhs) 

83.56 ~approx.) +-
gold valued at 

Rs. 58.5 J akhs 

( approx.} 

140.48 (a pprox.) + 
gold valued at Rs. 
16.36 Ja~hs (approx .) 

126.79 (a pprox.) + 
gold valued at Rs . 
43.0 f lakhs (approx .) 

+ gold/gold ornaments 
weighing 1492.5 gms. 

(approx.) 

Amount recovered 

(Rs. in lalchs) 

15.03 (approx ) + 
,gold weighing 2.5 Kg. 
(approx.) and ome 

golu ornaments. 

40 04 (approx.) + 
g old/gold ornaments 
weighing 3.6 Kg. 
(approx.) 

38.40 (a pprox.) + 
gold worth Rs. 6 
lak hs (approx.) 

As per provisional figures reported by 28 public sector banks, 1459 employees were 

awarded major/minor penalty during the years 1981, 1982 and 1983 (upto 30,9.83) for 

their involvement in cases of frauds. 

Change in Managements of Companies with 
· the help of Insti;utional Share-Holdings 

1957. SHRI RAVINDRA VARMA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the names of companies 
whose rnauagemenLs have been changed 
during the last three years with the help 
of institutional share-holdiogs ; 

(b) the names of companies where 
the change of management wai prevented 
with the support of institutional share-
holdings ; and 

(c) the reasons for both (a) and (b) 
above, with. fulJ details 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to 
( c) During the last 3 years the 
financial institutions have used 
covenants of their financial agree~ 

ments backed by the strenath of their 
voting rights to bring about changes 
in tbe managements of 5 concerns since 
financial indiscipline/ inefficient manage. 
mcnt was of acute nature and/or the 
affairs of the concerns were conducted in 
a manner dcterimental to the interest or 
the shareholders. The institutions have 
al so used their voting rights during the 
Jast 3 years in respect of J case to prevent 
the existing g_ood management from beins 
destabJised by family feud/group rivalry. 
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In terms of the provisl-ons of the Pubtic 
Financial Institutions (Obligation as to 
Fidelity and Secrecy) Act, 1983 and other 
rel evant statutes governing the pub1ic 
financial institutions, the infM ma t ion 
relating to the individ ual constituents of 
the pub lic financial institutions cannot be 
disclosed and hence the names and other 
deta ils a sked in the question cannot be 
divulged. 

0C'Ccntralisation of Exc1ise Dcpanment • 
1958. SHRI M. RAMGOPAL 

R EDDY : Will the Minister of FCNANCE 
be pleased to state : 

(a) whether tnere is any proposa I unde.r 
considera tion of Government to decen-
tral ise Central Excise D epartment ; 

(b) if so1 the detai Ls thereof ; and 

f c) the extent to which it will be 
benefic ia f to the general public and the 
time by wh ich it will be decentral ised ? 

T HE MINISTE R OF ST A TE IN TH 
MINISTRY O F FlNANCE (SHRI S. M. 
K RISHNA) : (a) No, Sir. 

(b) and (c) Does not arise. 

Directives to Abolish Sr.1les Ta x and 
O ctroi on H1mdloom P rodurts 

1959. SHRI M. RAMGOPAL REDDY: 
SHRI O. Y. KRISH NA N : 

SHRI RAM VILAS PASWA N : 
SH R I AMARSINH RATHAWA: 
DR. VASANT KUMAR 

PANDIT: 

Will the Min ister of COMMERCE be 
pleased to state :. 

(a ) whether Cen t ra l G overnmen t have 
rtcent ly issued any directives to the State 
Governments to abolish sales tax and 
octroi on handloom products ~-

(b) if so, the names of such States 
which hav accepted 1he d irecti ves of the 
Central Government ; 

(cf whetl1et Government · propose ta 
abolish sales tax on sQme other 
items ; and 

(d) if so. the derails thereof? 

THE DEPUTY MINISTE R IN THS 
MINISTRY OF COMM ERCE (SHRI 
P. A. SANGMA) : ta) Central Govern-
ment have requested the State Government. 
to con sider a bo lit ion of ·sa les-tax and 
oct roi on handloom products . 

(b) The States of K a rnat a ka, Uttar 
Pradesh a nd Tripura and the Union 
Territories of Goa, D a m a n & Diu, Dadra 
& Nagar Haveli and Laks hadweep Islands 
have informed tha t they have a lready 
ex mpted ban d loom goods fro m sales- tax 
and octroi duty . Ot her State Govera-
ments are consid ri ng t he sugges tion made 
by the Central G o•,ernment. 

( ) ao d t d) The proposa l was for 
replacing sales tax by add itional exc ise 
duty . This was s tudied by an ex port 
Co mmittee for fi ve ite ms, na mely, Vanas-
pa·thi. Drugs & Medic ines Cement, Paper 
and Paper Board and Pet role um products. 
ln the conference held in November , 1983 
a large n ombe r of Ch ief Minis t er~ 

indicated their accept a nce of the scheme 
suggested by the Tripathi Committee for 
introduction of addi tional excise duty in 
lit u of sal.es.- ta ;'( , in principle. H owever,. 
some of the Chief M in i te rs indicated that 
tbey were not in a position io accepl th ;s 
scheme recommended by L he Tri pa 1 hi. 
Committee. As t hi s meeting Chief 
M in is-< ers resotved that effort~ s-hould be 
cont inued to bring abuut a consensus; 
amongst the S tate Governments 0n these; 
is'i ues. 

extile mills lying closed 

1960·. S HRI M. RAMG O PAL 
R EDDY: 

SHRI RAM VILA S PASWAN: 
SHRI HARISH KUMAR 

GA NGWAR: 
SHRI SATYANARAYAN 

JATIYA: 

Wifl the Minister o f COMMERCE be 
pleased to s tate : 




